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IN THE CENRAL ADMINISTRATIVE TRIBUNAL CALCUTTA BENCH

0.A. No. 1!55’ of 2016

| ;1
1 1. MOHIT KR. MAJI, S/o Late Hari Pada

t K
_;_i b Maji ‘residing  at. Village -Nakrasota,

P.O. Chhotodighari, P.S.-Hirapur,

]

] District -Burdwan (W.B.), Pin-713326.
2. Bhairab Maji, S/o Late Banku Behari

g Maji residing at Village -Nakrasoli,

P.0. Chhotodighari, P.S. Hirapur,

Distrigt -Burdwan (WB), Pin-713326.

3..BalaiJChandra Mondal, son of Late

t

Abiram Mondal Village -Nakrasota,

| P.0.-Chhotodighari, P.S.-Hirapur,
District ~-Burdwan (WB), Pin-713326.

“, 4, MONTU MAJI Son of Late Haripada
T : Maji, Village-Nakrasota P.O.-

Chhotodighari, P.S.-Hirapur, Districl -

Burdwan (W.B.), Pin-713326.

} 5. PRAQIP MAJI, S/o Late Murali Maji
_residing at Village-Nakrasota, Post

Office-Chhoto Dighari, P.S.-Hirapur,

District -Burdwan (W.B.), Pin-713326.

|
6. Nityadulal Maji, son of Late Baku Maji,
residing at Village-Nakrasota, Post
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Office-Chhoto Dighari, ' P.S.-Hirapur,

District -Burdwan (W.B.), Pin-713326

7. Abani Maji son of Late Satish Maji,
4 Village ~Nakrasota, P.O. Chhoto Digari,
Ak

P.S:-Hirapur, Dist-Burdwan (W.B)),

Pin-713326.

8. Jiten Maji, son of Late Gorachand Maji
‘

Village ~Nakrasota, P.0. Chhoto Digari,

P.S.-Hirapur, Dist-Burdwan (W.B.),

Pin-713326.

9. Sarat Chandra Chattopadhyay, son of
Late Satyanarayan Chattopadhyay, t
_residing at Village and Post  Office-
Santa, P.S.-Hirapur,  District -

Burdwan, (W.B.), Pin-713325.

10. Prasanta Maji son of Late Sarat

!
Chandra Maji Village-Nakrasota P.O.
Chhotodighari P.S.-Hirapur District - i

Burdwan (W.B.) Pin-713326

11.  Subodh Ch. Maji, Son of late Gopal

Ch. Maji, Village -Nakrasota, P.O.-

Chhoto Dighari, P.S.-Hirapur, District -

=

o

Burdwan (WB), Pin-713326.

12. Bikash Ch. Maji, Son of Late Anath i{. 3!
Ch.  Maji, Vill-Nakrasota, P.O.- |
. |
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Chhotodighari, P.S. Hirapur, Dist-

}‘ 1452048 aw 3’“"?;::’7 r‘»-ﬂ
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Burdwan (WB), Pin-713326.

13.  Santi Ranjan Maji, son of Latc e

Kalipada Maji, Village and Post Office- %:;
[ 3 %?‘.:_
,.4;'3!‘*_ ‘Sarita, B.S. Hirapur,«District ~Burdwan I

q
(WB) Pin-713325.

14.  Biswanath Maji, son of Late
Amulyaratan Maji, Village and Post
Ofﬁée-Santa, P.S. -Hirapur, District -

Burdwan (WB) Pin-713325.

15. Naresh Ch, Maji, son of Late
Khudiram Maji, residing at Village -
Nakrasota, P.O. Chhotodighari, P.S.-
Hirapury District -Burdwan, Pin-

!
713326.

16.  Anath Maji, son of Late Satish Maji,
residing at Village -Nakrasota, P.O.-
Chhotodighari, P.S.-Hirapur, District -
Burdwan (WB), Pin-713326.

17. Swapna Maji, wife of Shyamal Ch.

Maji, Village -Nakrasota, P.O.

Chhotodighari, P.S. Hirapur, District -

Burdwary, Pin-713326, ol
i ,

18.  Biswanath Roy, son of Late

Suryakanta Roy, residing at Village -

fl\ S 1A ,./</ 4/ A"




Purusottompur, P.0O.-Surjanagar,

District ~Burdwan (WB), P.S.-Hirapur,
Pin-713361.

' 195. Prablakar Maji, s§n of late Pakshi

M'M _Maji, rg;iding :;t '\}illagé-Nakrasota,

P.O.-Chhotodighari, P.S. Hirapur,

District ~-Burdwan (WB), Pin-713326,

20. Shyanga Pada Maji, son of Late
Bholénatifl Maji, residing at Village-
Nakrasota., P.O. Chﬁotodighari, P.S.-
Hirapur, ﬁistrict ~-Burdwan (WB), Pin-

713826.

21. Buti Maji, wife of Sanatan Maji,
residing at Village -Nakrasota, P.O.
Chhotodigari, P.S. Hirapur, Dist-

Burdwan (WB), Pin-713326

22.  Nikhil Layak, son of Late Narayan
Ch. Layak, residing at Village -
Purusottarnpur, P.O. Suryanagar, P.S.
Hirapur, Dilétrict -Burdwan, (WB), Pin-
713361 i

23. Shasthi Charan Hazra, son of Late
Ramapada Hazra, residing at Village -

Purusottampur, P.0. Suryanagar, P.S.
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. ==« " Nakrasota,

i

Hirapu*f, District ~Burdwan, (WB), Pin-

713361.

24. Bibachana Maji, wife of Late
Sitaram Maji, residing at Village -
P.O." Chhoto Dighari,
P.S.Hirapur, District -Burdwan (W.B.),
Pin-713326.

/

25, Padrﬁabati Maji, wife of Late
Madhusudan Maji, residing at Village -
Nakrasota, P.0. Chhoto Dighari,

P.S.Hirapu;, District -Burdwan (W.B.),

Pin-713326

26.  Parimal Maji, son of late Prahlad
Maji, residing at Village -Nakrasota,
P.0.- Chhoto Dighari, P.S. Hirapur,
District #—Burdwan, West Bengal, Pin-

713326..

27.  Mohit Kumar Maji, son of Late
Surendra Nath Maji, residing at Village
-Nakrasota, P.O. Chhotodigara, P.S.

District West

Hirapur, ~Burdwan

Bengal, Pin-713326.
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28. Dujj Maji, wife of Sailen Maji, Village

~Nakrasotra Post -Chhoto Dighari,

District ~Burdwan, Pin-713326.

29.  Chabj Maji, wife of Lakesh Mayji,
i

| resxdmg“ at Vlllage '—Nakrasota Post
Office  —Chhoto Dighari, District-

Burdwan, Pin-713326.

30.  Bharati Maji, wife of Badal Majj,
Village ~Nakra Sota, P.Q. Chhoto
Dighari, pg Hirapur, District

Burdwan (W.B.), Pin-713326.

31.  Sarathj Maji, wife of Kalipada Maji,

residing at Village ~Nakrasota, p.o
Chhoto Digharij, P.S.-Hirapur, District ~

Burdwan (W.B.), Pin-713326.

32.  Nihari Roy, wife of Late Tara Keswar

Roy, residing at Village -Nakrasota,

P.O. Chhoto Dighar, pg Hirapuyr,

District ~-Burdwan (W.B.), Pin-713326,

33. Uttam Roy, son of Late Kenaram

Roy, residing at Village-Nakrasota, P.O.
Chhotodigari, P.S. Hirapur, District -

" Burdwan {WJB.), Pin-71332¢.

34. Goutam Roy, son of Late Kenaram

Roy, residing at Vlllage—Nakrasota, P.O.
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Chhotodigari, P.S. Hirapur, District -

Burdwan (W.B.), Pin-713326

' 35. Malati Bala Roy, wife of Late

Kenaram Roy, residing at Village -

d !

" ‘—Nakraso.fta, P.O. GChhotodigari, P.S.

Hirapur, District -Burdwan (W.B.), Pin-

713326,

36. Narayan Roy, son of Late Ramdulal
Roy, residing at Village -Nakrasota,
P.O. Chhotodigari, P.S. Hirapur,

District ~-Burdwan (W.B.), Pin-713326

37.  Gandhari Dawn, wife of Manik Ch.
y .

Dawn, residing at Asansol, Namopara,

P.O. + P.S.-Asansol, District -Burdwan,

West Bengal, Pin-71 3301.

38. Goutam Dawn, son of Late Golak
Behari Dawn, residing at Village -
Rohinardhi, P.O. Asansol, P.S.- Asansol

North, District ~-Burdwan, West Bengal,

Pin-713302.

. 39., Uttam Kr. Dawn, son of Golak
Behari Dawn, residing at Village -
Rohinardhi, P.O. Asansol, P.S. Asansol

North, District -Burdwan, West Bengal,

Pin-713302.
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40. - Tap%n Layak, son of Late Narayan
Layak, ‘; residing at Village
Purushattampuf, P.0O.-Suryanagar,
. P.S.-Hirapur, District -Burdwan, West

Ber'lgal,"Pin-7 13361.

41. Chiranjib Sarkar, son of Late
Subhas Sarkar, residing at Village -
Bidyanandapur, P.O. Bidyanandapur,

District ;lBurdwan (WB), Pin-713371.

42. . Ashish Sarkar, son of Late Abani
Kanta Sarkar, residing at Village-
Bidyanandapur, P.O. Bidyanandapur,

District ~-Burdwan, Pin-713371.

43. Mrinal Sarkar, son of late
Abanikanta Sarkar, residing at Village -
Bidyanandapur, Post Office-

Bidyanandapur, District -Burdwan
L]

(WB), Pin}-? 13371.
{

44. Tushar Sarkar, son of Late
Abanikanta Sarkar, residing at Village -
Bidyanandapur, Post Office-
Bidyanandapur, District —Burdwan

(WB), Pin-713371.

45. Sadhana Sarkar, H/o Late Manoj

Mohan Sarkar, residing at Village -
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Bidyanandapur, P.O. Bidyanandapur,

Dist-Burdwan (WB), Pin-713371.

46. Madan Mohan Sarkar son of Late

Narendra Nath Sarkar residing at
A ﬁ N " o P
* Village -Bidyanandapur, P.O.

Bidyangndapur, Dist-Burdwan (WB),

Pin-713371.
47.  Saroj Kr. Sarkar, son of late
Narendranath Sarkar, residing at

Village and Post Ofﬁce-Bidyanandapﬁr,

District ~Burdwan (W.B.), Pin-713371.

48.  Pravat Kr, Sarkar, son of Late

Narendra Nath Sarkar, residing at

Village and Post Ofﬁce-Bidyanandapur,

District ~Burdwan (W.B.), Pin-713371.

49. Sakti Pada Hazra, son of Late Gokul

Hazra, residing at Village -Rohinardihi,

P.O. -Asansol-2, District ~Burdwan

(WB) Pin-713302

... APPLICANTS

Versus

1. Union of India, through the

Secretary, JMinistry of Steel, Udyog

[
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Bhawan, Dr. Maulana Azad Road, New
Delhi - 110 011.

2. |Stalte of West Bengal, through the
Sy

Chilef éecretary, Government of West

Bengal, 325, Sarat Chatterjee Road, ‘

Shibpur, Howrah-711102. v

3. District Magistrate, Burdwan, 3¢ \
Floor Administrative Building, Burdwan }

Collectorate, Pin Code- 713101.

4. Steel Authority of India Limited,
having i{s office at Ispat Bhawan, Lodi

Road, New Delhi-110003.

S. IISCO Steel Plant having its office at

* 7t Ridge, Post Office - Burnpur, District

- Burnpur, Pin Code - 713325.

6. Assistant General Manager (PR},
IISCO Steel Plant having its office at 7t
Ridge, Po§t Office - Burnpur, District -

Burnpur, Pin Code - 713325.

7.Secretary, Department of Public

Enterprises, Ministry of  Heavy

-

//V V4 / V AR g

. z.ir.\w s v 4




'

[
o

| e i i i s 0 s

.

N

2
i 5
Bkl
e

yol

ke

1.8 N ﬁnn"‘.... P

Industries and Public Enterprises, 183,
Udyog: Bhawan, Rafi Marg, Udyog

Bhavan, New Delhi, Pin Gode - 110011,
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12 0.a. 1155 of 2016

CENTRAL ADMINISTRTIVE TRIBUNAL
CALCUTTA BENCH
KOLKATA

OA No. 350/1155/2016 | Reserved on:28.4.2017

Pronounced on: {8 [S‘ nol7

CORAM:

HON’BLE MR.A K PATNAIK, JUDICIAL MEMBER
HON’BLE MS.JAYA DAS GUPTA, ADMINISTRATIVE MEMBER

For the Applicants : Mr. N. Majhi, Counsel
For the Reépoxid‘ents ; Mr. LX. Pal, Counsel
ORDER

AKX PATNAIK, JUDICIAL MEMBER:

According to the learned counsel for the applicants the State Government

acquired the land belonging to the apphcants ;alo‘ﬁg' with many others for the
purpose of modgrnization of the SAIL As per the scheme floated by the Com;zany,
as the land belongs to the applicant and has been acquired for the purpose of
modernization of the company, one of the family members, whose_ land has been
acquired is entitled for appointment. But the applicants have been deprived of
getting such benefits due to the fact that the Staté of West Bengal although has
acquired the land belonging to the applicants but they sent only 178 names.
excluding the names of the applicants for the purpose of rehabilitation assistance.

Thus, by filing this OA, the applicants have prayed for the following reliefs:

“8 a2 Pass an order directing the respondent authorities to include the
name of the petitioners or a family member of the petitioner in the list

prepared by the State Government for employment under modernization
affected criteria.

b. Pass an order directing the respondent company to take necessary
steps for appointment of the petitioners or a family member of the
petitioner under modernization affected criteria like the 178 persons who
have been offered appointment by the respondent company.

C. Pass an order by declaring that the report filed by Dy. General
Manager (Pers.), SAIL-ISP, Burnpur before the Hon’ble High Court as

it

)
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136 oa 1155 of 2016

Manager (Pers.), SAIL-ISP,-Burnpur before the Hon’ble High Court as
referred to above is incorrect and cannot sustain in law. ”

2. It has been submitted by the learned counsel for the applicants that he has
approached the Hon’ble High Court of Calcutta by filing a WP 7591(W) of 2016,
which was disposed of on 28.6.2016 directing the applicants/petitioners to
approach this Hon’ble Court as per the provision of Section 14 of the
Administrative Tribunal Act, 1985 as submitted by the learned counsel appearing
for the Respondents before the Hon’ble High Court of Calcutta.

3 Heard and perused the records.

4, We find that basically the grievance of the applicants in this OA is against
the State of West Bengal for not sending the name of the applicants, while sending
names of 178 beneficiaries, as one of the land-losers for getting the rehabilitation

assistance, as per the policy of the SAIL.

5. In this regard, it is profitable to note the relevant provisions of the A.T. Act,

1985 which reads as under:

14. Jurisdiction, powers and authority of the Central Administrative Tribunal.-(1)
Save as otherwise expressly provided in this Act, the Central Administrative Tribunal
shall exercise, on and from the appointed day, all the jurisdiction,
powers and authority exercisable immediately before that day by all
courts (except the Supreme Court in relation to-
(8) recruitment, and matters concerning recruitment, to any All-India Service or to
any civil service of the Union or a civil post under the Union or to
a post connected with defence or in the defence services, being, in cither case, a
post filled by a civihan;
(b) all service matters concerning-
(1) a member of any All-India Service; or
(ii) a person [not being a member of an All-India Service or a person referred to in
clause (c)] appointed to any civil service of the Union or any civil post under the
Union; or
(iii) a civilian [not being a member of an All-India Service or a person referred to in
clause (c)] appointed to any defence services or a post connected with defence,
and pertaining to the service of such member, person or civilian, in connection with
the affairs of the Union or of any State or of any local or other authority within the
territory of India or under the control of the Government of India or of any
corporation [or society] owned or controlled by the Government;
(c) all service matters pertaining to service in connection with the affairs of the Union
concerning a person appointed to any service or post referred to in sub-clause (ii) or
sub-clause (iii) of clause (b), being a person whose services have been placed by a
State Government or any local or other authority or any corporation [or society] or
other body, at the disposal of the Central Government for such appointment.




,4 o.a 1155 0of 2016

[Explanation - For the removal of doubts, it is hereby declared that references
to “Union” in this sub-section shall be construed as including references also to
a Union territory.]

(2) The Central Government may, by notification, apply with effect from such
date as may be specified in the notification the provisions of sub-section (3) to
local or other authorities within the territory of India or under the control of the
Government of India and to corporations [or societies] owned or controlled by
Government, not being a local or other authority or corporation [or
society] controlled or owned by a State Government:

Provided that if the Central Government considers it expedient so to do for the
purpose of facilitating transition to the scheme as envisaged by this Act,
different dates may be so specified under this sub-section in respect
of different classes of, or different categories under any class of, local
or other authorities or corporations [or societies].

(3) Save as otherwise expressly provided in this Act, the Central Administrative
Tribunal shall also exercise, on and from the date with effect from which the
provisions of this sub-section apply to any local or other authority or
corporation [or society], all the jurisdiction, powers and authority exercisable
immediately before that date by all courts (except the Supreme Court) in
relation to- . o

(a) recruitment, and matters concerning recruitment, to any service or post
in connection with the affairs of such local or other
authority or corporation [or society]; and

(b) all service matters concerning a person [other than a person referred to
in clause (a) or clause(b) of sub-section (1) ] appointed to any service or
post in connection with the affairs of such local or other
authority or corporation [or society] and pertaining to the servioe of
such person in connection with such affairs.

15, Jurisdiction, powers and authority of State Administrative Tribunals-(1)
Save as otherwise expressly provided in this Act, the Administrative Tribunal
for a State shall exercise, on and from the appointed day, all the jurisdiction,
powers and authority exercisable immediately before that day by all courts
(except the Supreme Court) in relation to —

(a) recruitment, and matters concerning recruitment, to any civil service of the
State or to any civil post under the State;

(b) all service matters concerning a person [not being a person referred to in
clause (¢ ) of this sub-section or a member, person or civilian referred to in
clause (b) of sub-section (1) of section 14] appointed to any civil service of the
State or any civil post under the State and pertaining to the service of such
person in connection with the affairs of the State or of any local or other
authority under the control of the State Government or of any
corporation [or society] owned or controlled by the State Government;
(c) all service matters pertaining to service in connection with the affairs of

the State concerning a person appointed to any service or post referred to in
clause (b), being a person whose services have been placed by any such local
or other authority or corporation [or society] or other body as is controlled or
owned by the State Government, at the disposal of the State
Government for such appointment.

(2) The State Government may, by notification, apply with effect from such
date as may be specified in the notification the provisions of
sub-section(3) to local or other authorities and corporations [or
societies] controlled or owned by the State Government:
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Provided that if the State Government considers it expedient so to do for the
purpose of facilitating transition to the scheme as envisaged by this Act,
different dates may be so specified under this sub-section in respect of different
classes of, or different categories under any class of, local or other authorities
or corporations [or societies].

(3) Save as otherwise expressly provided in this Act, the Administrative
Tribunal for a State shall also exercise, on and from the date with effect from
which the provisions of this sub-section apply to any local or other authority or
corporation [or society], all the jurisdiction, powers and authority exercisable

immediately before that date by all courts (except the Supreme Court) in
relation to

(a) recruitment, and matters concerning recruitment, to any service or post in
connection with the affairs of such local or other authority or corporation [or
soctety]; and

(b) all service matters concerning a person [other than a person referred to in
clause (b) of sub-section (1) of this section or a member, person or civilian
referred to in clause (b) of sub-section(1l) or section 14] appointed to any
service or post in connection with the affairs of such local or other authority or
corporation [or society] and -pertaining to the service of such
person in connection with such affairs.

(4) For the removal of doubts, it is hereby declared that the jurisdiction, powers,
and authority of the Administrative Tribunal for a State shall not extend to, or
be exercisable in relation to, any matter in relation to which the jurisdiction,
powers and authority of the Central Administrative Tribunal extends or is

exercisable.”
6. According to the applicants for the purpose of modernization of the SlAIL,
the land belonging to the applicant was acquired by the State of West Bengal and
appointments were given by the SAIL on the basis of the names sent by the State
of West Bengal but the State of WB sent only 178 names excluding the names of
the applicants; albeit land belonging to the applicant was acquired for the above
purpose and cpmpensation was also duly paid to the family. Nomination of names
by the State of West Bengal being one of the paramount consideration for
providing rehabilitation assistance and admitfedly the names of the applicants have
not been sent by the State of West Bengal. As per the provisions of the A.T. Act,
1985 quoted above, this Tribunal has no jurisdiction over the State of West Bengal
to direct inclusion of the names of the applicants in the list. It is only after the
recommendations of the State of West Bengal, if the SAIL did not provide

rehabilitation assistance, then this Tribunal will have jurisdiction to consider the
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gnevance of the applicants agamst SAIL for non- conmderahon of the names of the

applicants. At this stage, we are of the cons1dered v1ew that thls Trlbunal lacks

]

jurisdiction to entertain this OA.

7. Accordingly, this OA staﬁd_s' dismissed. No costs.

(Jaya Das Gupta)
Admlmstratlve Member

SP

(A.K Patnaik)

Lo T
pra

Judicial Member
|




